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of the Employees' State Insurance 
Corporation under section 36 of the 
Employees' State Insurance Act^ 1948. 

[Placed  in  Library.    See  No.  LT-
5083/73]. 

CALLING ATTENTION TO A MAT-
TER OF  URGENT  PUBL.C  IMPOR-

TANCE 

REPORTED IRREGULARITIES AND 
CORRUPTION IN THE PURCHASE OF 

STATIONERY AT THE HEAD-
QUARTERS OF THE STATE BANK OF 

INDIA, NEW DELHI 

SHRI P. K. KUNJACHEN (Kerala): Mr. 
Chairman, Sir, I beg to call the attention of 
the Minister of Finance to the reported 
irregularities and corruption in the purchase 
of stationery worth forty lakh Rupees at the 
Headquarters of the State Bank of India, New 
Delhi. 

[MR. DEPUTY CHAIRMAN in the Chair] 

THE    MINISTER     OF    FINANCE (SHRI 
Y. B. CHAVAN): Mr. Deputy Chairman, Sir, 
the State Bank of India has reported that towards 
the end of 1971  it received     reports    
regarding overstocking and unsatisfactory handl-
ing of stationery at its    New    Delhi Local 
Head Office.   On receipt of these complaints it 
asked its Chief Vigilance Officer to make a 
thorough probe into the matter.    The 
investigation by the Chief  Vigilance  Officer  
revealed  the following irregularities: — 

(i) placing of orders for stationery in 
several cases in excess of actual 
requirements and in some cases of items 
which had become obsolete; 

(ii) effecting payments in some cases 
for stationery received which had not been 
ordered for and in some other cases paying 
bills at rates higher than the approved 
rates; 

(iii) accepting in some cases inferior r 
aper for printing and for registers and 
envelopes,    instead    of 

 

 
good   quality   paper  of      approved 
weight; and 

(iv) furnishing of incorrect infor-
mation in several cases to the Rates 
Committee  for  sanction  of rates. 

On  the  basis  of the report of the Chief 
Vigilance Officer, the bank has initiated     
departmental     proceedings against three 
officers of the Stationery Department.    Of 
the three, two have been placed under 
suspension by the bank.   All the three 
officers have been subsequently  charge-
sheeted     by the bank and their explanations 
have been called for.    The bank has also 
called for the explanation of a few    other 
officers, who have been found responsible 
for certain other procedural irregularities and 
lapses in handling, purchase  and stocking of 
stationery. 

The State Bank of India has reported  that on 
the basis of the scrutiny conducted by it, out of 
the stationery of total value of Rs.  114 lakhs 
purchased  by the Regional     Stationery 
Department,   New  Delhi,   during   the four 
years, the total amount of overpayments would 
be in the neighbourhood  of Rs.   1.22  lakhs     
arid    overstocking t0 the extent of Rs. 45 
lakhs. The bank has initiated action for re-
covering  amounts  paid in excess to the 
suppliers concerned.      Value    of losses on 
account of inferior material supplied is  being 
worked out.    Stationery received in excess of 
requirements, is being utilised by transfer to 
branches in other Circles where it is needed.    
The   bank  has  also     added that  it  has  taken   
suitable  steps  for ensuring the strict 
observance of prescribed  procedures   by  the     
Regional Stationery Department, New Delhi, 
for printing, purchase,  stocking and dis-
tribution of stationery. 

SHRI P. K. KUNJACHEN: Sir, from the 
statement given by the hon. Minister, it is 
seen that the incident occurred in the year 
1971. A Vigilance Officer was appointed 
to inquire into the matter-.   He had 
submitted his re- 
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port in June, 1972. His report revealed these 
irregularities: 

1. Placing of orders for stationery in 
several cases in excess of actual 
requirements and in some cases of items 
which had become obsolute. 

2. Effecting payments in some cases for 
stationery received which had not Deen 
ordered for and in some other cases paying 
bills at rates  higher   than     the     
approved 

•rates. 

3. Accepting in some cases inferior 
paper for printing and for registers and 
envelopes, instead of good quality paper 0f 
approved weight. 

4. Furnishing of incorrect information 
in several cases to the Rates Committee for 
sanction of rates. 

Sir, these are grave charges. For these grave 
charges, what has the Bank done till now? 
The Bank has taken some action, that is, it 
has initiated action to recover the amount paid 
in excess. Sir, the report was submitted in 
June, 1972. Till now the Bank has miserably 
failed to recover the amount. 

MR. DEPUTY CHAIRMAN: You must 
be very brief. You can ask for clarifications 
only. 

SHRI P. K. KUNJACHEN: Then the 
Minister has said that the value of losses on 
account of inferior material supplied is being 
worked out. Almost one year has passed. He 
has also said that stationery received in excess 
has been sent to other branches for utilisation. 
So, if the Bank is going to take action like 
this, it will not suffice. What I wish to state is 
that this must be referred to the CBI for 
enquiry. Then only we will be able to get a 
clear picture and to take serious action against 
the officials who had been corrupted and who 
had done these malpractices. 

SHRI Y. B. CHAVAN: Sir, the hon. 
Member has raised one or two points which I 
will certainly try to explain. 

 
The report was received in the month of June 
and immediately after that, according to the 
rules of the State Bank of India, an 
investigating officer was asked to go into this 
matter. The report of that officer was received 
by the end of 1972 or so. Simultaneously, I 
think, actions were started. Immediately after 
the receipt of the report of the Vigilance 
Officer, in June, these two officers were put 
under suspension in July and further investi-
gations were made. As I safd, during the 
investigation it was found that over-stocking of 
stationery was to the extent of Rs. 5 lakhs. 
Now this overstocking is certainly a serious 
irregularity; there is no doubt about it. But we 
have to make use of it because we cannot 
afford to have loss. So they had decided to 
distribute the overstock to the other branches 
where it was necessary. This was a right 
action. In the case of inferior quality material, 
he asked why it has taken so much time. The 
difficulty is that the whole process started from 
1968 onwards. So whatever was used before, it 
is very difficult now to make an assessment of 
that. Therefore, it is taking time. Then he 
asked why it is that it is not given to the CBI. 
It is not necessary to send everything to the 
C.B.I, because there are certain provisions in 
the Rules and Regulations of the Bank itself to 
start inquiries and take action against the 
person concerned. But in the explanation if 
certain things are brought out or certain things 
come to our notice which require C.B.I, 
investigation, certainly that can also be done. 

SHRI P. K, KUNJACHEN: The Vigilance 
Officer's report itself is a great thing. That 
should be enough to send the case to the CBI. 
That is why I said (hat it should be sent t& 
the C.B.I. 

SHRI HARSH DEO MALAVIYA (Uttar 
Pradesh): I must say that the reply from the 
honourable Minister of Finance is very 
satisfactory. But I would like to point out 
certain facts. There is a mention in the press 
report that certain presses were given the 
contract to  print but    those    presses 
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[Shri Harsh Deo Malaviya.] 
were not existing in Delhi. The presses were 
established in Delhi only after the order was 
placed. Which are these presses? That is 
number one. Then, it is said that some 
relatives of the officials are managing these 
presses. Who are these officials and who are 
these relatives concerned? That is number 
two. Then there is another question to be 
inquired into. There is a reference also in the 
report that some very big offices were 
involved. I would like to know who they are. I 
know a number of offices here and how things 
happen. When the press submits a bill, the bill 
is for a higher amount. Supposing the exact 
cost comes to, say Rs. 10,000, they will 
submit a bill for Rs. 20,000. Then the bill is 
sanctioned by the authority concerned. Now, 
the fellow in the office who makes the 
sanction gets a certain commission. So I 
would like the honourable Minister of Finance 
to ensure that this inquiry should also be 
made. Certainly there is a case for handing 
over the whole thing to the C.B.I, because the 
press report says that even some of the 
employees in the Bank have pointed out that 
such a big scandal has been dealt with only 
departmentally whereas in the past even 
minor things had been entrusted to the C.B.I. I 
think there is a case and I would request the 
honourable Minister kindly to consider these 
things. There is a case for giving it to the 
C.B.I, because it is a very stinking scandal 
and it goes much deeper than what it appears 
ostensibly. I hope the honourable "Minister 
will do the needfui. 

SHRI Y. B. CHAVAN: I will try to deal 
with the first part. According to my 
information, so far as I can make out, most of 
the presses, practically all the presses were in 
existence, but 1 cannot say that they were not 
expanded a little later after getting the orders. 
I cannot assure about  it. . . 

SHRI HARSH DEO MALAVIYA: There 
Is a report.. . 

SHRI Y. B. CHAVAN: There may be a 
report. But I am telling you my information. 
As far as relatives are concerned.. 
(Interruption) no relative of the officers 
concerned is involved in this. But I cannot say 
that there may not be relatives of any clerks 
working in the department, working in the 
press. 

Relationship is a wide thing in our society. 
I cannot guarantee that possibility. As far as 
CBl is concerned, I will take note of the 
suggestion, but I do not want to say that we 
will give it. It depends on 'be facts that we 
get. 

SHRI BABUBHAI M. CHINAI 
(Maharashtra): The honourable Minister said 
that this is going on since 1968 and it was 
detected in 1972. I only want to ask the 
honourable Minister this question. The 
balance-sheets are published every year, 1968, 
1969, 1970, 1971 and 1972. In flw balance-
sheet there is a column showing stationery so 
much, stores so much, last year and they are 
so much this year and so on. It goes on like 
that from year to year. It is shown in any 
balance-sheet, whether it is public sector or 
private sector. And when 1here is a chartered 
accountant of the hank or of the company, it is 
his duty to point out to the concerned concern, 
that this year the stationery ia so much, last 
year it was so much, last year it was X and 
this year it is X plus Y, and so on. Was the 
attention of the State Bank to this aspect by 
the auditor? If not, at least the State Bank 
Managing Director has to sea th^t it is not in-
creased by leaps and bounds like this. Why 
was not any action taken for four or five 
years? And all of a sudden after four years it 
is realised now. You have got a mirror before 
you at the end of every year. Why did you not 
take action then and there? Will the 
honourable Minister kindly enlighten us on 
the=e points? 

SHRI Y. B. CHAVAN: It is a very 
relevant point, but 1 won't be able to 
enlighten him en this point because I do not 
know whetbe' it has been brought out In the 
Audit Report. But 
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certainly it was brought to the notice of the 
management at the end of 1971 that there 
were gome irregularities going on in the 
Department. That is why they decided to 
hand over the whole thing to the Vigilance 
Commission. Whether it h reflected in the 
audit report or not, I have no information. I 
agree that it should have been done. 

 

 

SHRI Y. B. CHAVAN: The first point was 
the same as was raised by Shri Babubhai 
Chinai because he also mentioned about tho 
Audit Report Audit Report normally relates to 
the entire   working   or:  th-J     DepartmenJ. 
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[Shri Y. B. Chavan.] 
Since this irregularity is in respect of one 
region, I do not think it is reflected in the 
Audit Report. As far as the suggestion is 
concerned, I have not ruled it out. It depends 
upon the revelation that will be made in the 
course of the explanation that is received. 
After that, if it is found necessary, the State 
Btvnk of India Board of Directors will 'ook 
into the matter. 

 

 

SHRI Y. B. CHAVAN; Sir, 1 think I have 
answered practically most of the points. I can 
very well understand the sentiments of the 
Members and I think in this Vigilance 
Commission Investigation Report, which is 
being pursued further, possibly we will find 
some answers. 

STATEMENT  BY     MINISTER     RE.THE  
RESULT OF MARKET LOANSFLOATED   

BY  THE   GOVERNMENTOF INDIA 
INMAY, 1973 

THE MINISTER Of STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Sir, I beg tc lay on the Table a 
statement (in English and Hindi) indicating 
the result of Market Loans floated by the 
Government of India in May 1973. [Placed in 
Library.   See No. LT-5077/73]. 

REPORTS OF THE COMMITTEE ON THE 
WELFARE OF SCHEDULEL CASTES 

AND SCHEDULED TRIBES 
SHRI ROSHAN LAL (Himachal Pradesh): 

Sir, I beg to lay on the Table a copy each of 
the following Reports of the Committee on 
the Welfare of Scheduled Castes and 
Scheduled Tribes:— 

(i) Nineteenth Report on the Ministry of 
Shipping and Transport (Transport 
Wing)—reservations for and employment 
of Scheduled Castes and Scheduled Tribes 
in selected Major Ports, viz, Bombay, 
Marmu-gao and Cochin on 7/ost Coast, and 
Madras, Vishakhapainam and Calcutta on 
East Coast 


